
Open C ytt. 

CENTRAL ADMINISTRATIVE "C'i! UNAL 
AL!A~PD B El'tH LlAHABAD. 

Original Application No.l226 of 2004. 

1)11 January 2C.05. 

Hon 'ble !lr:, A.K. -h..c.tnagar. Mtm)!er-J. 

1:-bri La 1 aged aaout 64 years, 
son of Late To ndi La 1 
Retired Diesel Assistant, 
under I .F .!'t. G. l c:i..lwoy, 
Barei lly it}' Rjo House, 1~0. 370, 
~rchiya Toala, Punjabpura, areilly City. 

/ersu s. 

1. Union of India 
thrGHJ_h Ga ra l ~13nager, 

rth Eastern Railway, 
Gorakhpur. 

2. Divisi nal Railway Manager, 
rth Eastern Railway, lzatnagar, 

Bare illy. 

3. Sr. Divisional Personna! Officer, 
rth Eastern Railway, Izatn<tg,r, 

Barei lly. 

4. Sr. Divisional Fainance ~~nager, 
North Eastern Railway, Izatnagar, 
Bareilly. 

• • • • . Applicant. 

• • • • • • ae~pvndarrts. 

{By Advocate : Sri K.P. Singh) 

_p _R_D _E_R_ 

y this O.A., filed under section of 19 of Ad inistrative 

Tri undls Act, 19~, the applicant has prayed for a 

dir_ction to th~ r9spondents to revise the pension and 

other pensionary 8enefits f tha avplic :mt n his last 

pay drawn @ Rs.5109/- d:-rl pay thG revised pension alon •ith 

arrears of pension ahd other pensionary enefits with 

18% interest are exer:1p lary compensation f r undue 

harassment of the applicant lty the respondents. !-b has 
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further prayed for a direction to the respondents te re-fix 

his poy after allowing the beoofits of promotions which 

were due to him against upgraded posts under restructuri g 

of the cadre as Shunter Grade Rs.450D-7000 and 500Q-8000 

with effect from 01.01.1984 and 01.03.1993 and to re-fix 

his pension n the revised pay ~CCO%dingly and pay the 

arrears accrued thereon with the interest. 

2. Durin! tre course of arguaent, .learned coun5el for the 

applicant submitted t hat the apl-1licant has filea 

representation on 07.04.2003 hefore the Divisional 

Railway Manager, t>rth Eastern t1.ai lway t Izatnagar, 

Bareilly whi ch is :;till lying undecided. !.ea.L'ned counsel 

f r the applic ant further submitted that applicant will 

e satisfied if his representation aaove-me ntioned is 

deci ed y t~ Competent Authority as per lav-1 by 

a reasoned and speaking order within a stipulated period. 

3. After hearing counsel for the applicant, I am of the 

view that this case can ~e disposed of at the initial 

stage witoout ct:tlling for counl.er y issuing a directio 

t' t.he resporxients tG decide the representation dated 

07.04.2003 (Annexure A-6) of the applicant. 

4. corait~gly, respo entf No. 2 i.e. J:vislll nal .. ai ~ 

dl:tnager, 1 rth Easter n Railway, Iza'tnag .Jr • B rei ll~r i s 

directed to look into the matter of tre upplic ~.n and 

decide his .representation ated 07.04.2003 filed as 

Annexure P-6 to this O.A. by d r-edsul'¥) ' and speaking order 

within a pericd of three months fr m the date of receipt 

of a copy f tre order. 

5. ith' the a»ove direction, the O.A. stands disposed 

f. 

order as to costs. 

!Vanish/-


